
Before the Honble National Green Tribunal 
Principal Bench, New Delhi 

Kaushal Kishore Vishwakarma 

State of Punjab 

Respectfully showeth: 

-1 

Original Application No.620 of 2022 

Versus 

Environmental Engineer 
Punjab Polution Control Board 
Regional Ofice, Bathinda. 

--Applicant 

Reply of Punjab Pollution Control Board in compliance of order dated 

28.08.2024 through Er. Ramandeep Singh Sidhu, Environmental Engineer, Regional 
Office, Bathinda. 

--Respondent 

1. That briefly stated the above mentioned case involving the issue of storage and 

disposal of hazardous waste in violation of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 is pending before 
this Hon'ble Tribunal. 

2. That the Hon'ble National Green Tribunal has noticed in its order dated 

08.01.2024 that despite unjustified continued storage of carbon slurry by NFL 
Bathinda and also inaction/delay on their part in disposal thereof in accordance 

with mandatory statutory provisions, no action has been taken by the State 

Pollution Control Board for imposition of environmental compensation and also 

prosecution of the defaulting officers/officials. The Hon'ble National Green 
Tribunal has further directed the Punjab Pollution Control Board vide order 

dated 28.08.2024 to take further action for imposition of Environmental 

Compensation on NFL, Bathinda for past violations and recovery thereof in 
accordance with Law. 

3. That it is relevant to brought on record that M/s National Fertilizers Ltd, Sivian 

Road, Bathinda was granted authorization by the Punjab Pollution Control Board 
under the provisions of the Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 on 03.10.2023 (valid upto 31.03.2024) 
for generation, collection, storage and disposal of hazardous waste including 
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Category 18.2 @ 39600 TPA, Subject to one of the specific condition that the 
industry shall ensSure lifting of at-least 6400 MT of hazardous waste of cat. 18.2 
i.e. carbon slurry by 31.03.2023 and shall completely lift the stored hazardous 
waste of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026. The industry 
was further granted authorization under the provisions of the Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016 on 
31.3.2024 (valid upto 31.03.2025) for generation, collection, storage and 
disposal of hazardous waste including category 18.2, subject to specific 

condition that the industry will ensure to get its hazardous waste of category 
18.2 lifted to the authorized re-cycler at the earliest. 

-2 

4. That considering the facts and circumstances of the case as well as the 
directions issued by the Hon'ble National Green Tribunal the Board has initiated 
the process for imposition of Environmental Compensation against NFL, 
Bathinda after the order dated 08.01.2024 was passed by the Hon'ble National 
Green Tribunal. Opportunity of hearing was given to NFL, Bathinda on 
14.02.2024 for violation of the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 with the issuance of notice vide letter 
no. 816 dated 12.02.2024. In continuation of the earlier action, notice to issue 

directions u/s 5 of the Environment (Protection) Act, 1986 for violation of the 

provisions of Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 was issued to NFL, Bathinda by the Board vide letter 

no. 3876 dated 22.08.2024 with an opportunity of hearing before the Chairman 

of the Board on 02.09.2024. The hearing was postponed to 05.09.2024. A copy 

of letter no. 3876 dated 22.08.2024 is enclosed as Annexure-A. 

5. That hearing before the Chairman of the Board was attended on 05.09.2024 by 

the Smt. Sandhya Batra, DGM (TS) and Sh. Harmesh Lal Thandi (Senior 

Manager) on behalf of NFL, Bathinda. The officials of the industry submitted 

written reply to the notice issued by the Board and the reply was taken on 

record. The officials reiterated the same facts as mentioned in the written reply. 

A copy of the written reply of NFL, Bathinda is enclosed as Annexure-B. After 

hearing the officials of the NFL, Bathinda, considering the background of the 
case as well as orders passed by the Hon'ble National Green Tribunal, it was 

decided by the Chairman the Board as under: 

a) Environmental Engineer, Regional Office, Bathinda shall process the 

matter regarding calculation carried out for imposition of 

Environmental Compensation upon the industry in accordance with 
the law for unjustified continued storage of carbon slurry by the 
industry and also inaction/delay on their part in disposal thereof, 

Environmental Engineer 
Punjab Polution Control Board 
Regional Office, Bathinda. 
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a) 

6. That the proceedings of hearing held on 05.09.2024 were conveyed to M/s 

National Fertilizers Ltd, Sivian Road, Bathinda as well as Environmental 

Engineer, Regional Office, Bathinda vide letter no. 4162-4163 dated 23.09.2024 

by the Board for compliance. A copy of letter no, 4162-4163 dated 23.09.2024 

is enclosed as Annexure-C. 

b) 

within 07 days and shall send the same for verification to the 
Committee constituted by the Board in the matter. Subsequently, the 
Board shall issue orders for Imposition of Environmental 
Compensation to the industry for causing environmental damage. 

b) The industry shall also ensure to dispose of its entire hazardous waste 

of category 18.2 at the earliest possible shortest time by exploring alI 
means available in compliance to the Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 and shalI 
submit monthly report in the matter to the Regional Office, Bathinda 
of the Board. 

c) NFL, Bathinda is directed to give the names of the defaulting 

officers/officials responsible for unjustified continued storage of 
carbon slurry by the industry and also in action/delay on their part in 
disposal thereof, to the Regional Office, Bathinda of the Board, within 
03 days. 

7. That it is relevant to mention here that the Hon'ble Supreme Court of India has 

considered the Principles of Precaution, Sustainable development and Polluter 
Pay's and decided to strictly implement the same. The decisions so taken by the 

Hon'ble Supreme Court of India are summarized herein below: 

c) 

Environmental Engineer Punjab Pollution Control Board Regional Ofice, Bathinda. 

The concept of precautionary principle was considered in M.C 
Mehta versus Union of India and others and vide judgment dated 
11.10.1996 and the Hon'ble Supreme Court of India held that the 

Precautionary Principle has been accepted as a part of the Law of 
the land. 

-3 

The concept of sustainable development was considered in M.C 

Mehta versus Union of India and others (1997) 2 SCC 353 and it 
was decided by the Hon'ble Supreme Court of India that the 
development is essential for the economy of the country but at the 
same time the environment and eco systems have to be protected. 
The Hon'ble Supreme Court of India has also considered the 
concept of Polluter Pay's Principle in Indian Council for Enviro Legal 
Action and others v/s Union of India and others (1996) 3 SCC 212 
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ironmentálEngineer 

para 16, Vellore Citizens Welfare Forum v/s Union of India (1990) 
5 SCC 647 para 12-18 and held that Polluter Pay's Principle is 
accepted principle and part of environmental law of the country 
without even specific statute. 

pional Office, Bathinda. 
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8. It is further relevant to mention here that the Hon'ble National Green Tribunal 
has also issued directions in several cases to impose environmental 
compensation on non-complying units and has been directing the Central 
Pollution Control Board, all the State Pollution Control Boards including the 
Punjab Pollution Control Board to implement Polluter Pay's Principle. 

In the matter of Original Application No. 804/2017 (Earlier 0.A. 
No. 36/2012) With M.A. No. 1302/2018 in Interlocutory Application No. 63 in 

W. P. (C) No. 657/199; Rajiv Narayan & another ersus Union of India & others 
With the Research Foundation for Science, Technology and Natural Resource 
Policy Versus Union of India and others, the Hon'ble National Green Tribunal, 
Principal Bench, New Delhi directed the Central Pollution Control Board, vide 
orders dated 12.04.2019, to determine the scale of compensation to be 
recovered for violation of the Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016. The Central Pollution Control Board has 
accordingly prepared the methodology for calculating financial penalty and 
Compensation for various violations of the provisions of the HOWM Rules, 2016, 
in cases of the facilities requiring authorization under the said Rules, 2016. 

9. That on examination of the entire facts of the case as has been recorded abOve, 

it is concluded by the Committee of officers (constituted by the Board for 

determination of EC on defaulting units) that the activities carried out by M/s 
National Fertilizers Limited, Bathinda, have caused environmental degradation/ 
damage by intentionally and deliberately violating the provisions of the 
Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016. Thus M/s National Fertilizers Limited, Bathinda has made itself 

liable for environmental compensation on the basis of the Principle of 

Precaution, Sustainable development and Polluter Pay's, which according to the 
methodology and scale evolved by the Central Pollution Control Board and 
adopted by the Punjab Pollution Control Board has been calculated to be Rupees 

11,88,00,000/- (Eleven Crores Eighty-Eight Lakhs only). 

10.That Competent Authority of the Board has passed order bearing no. 412 dated 

09.10.2024 thereby directing the M/s National Fertilizers Limited, Bathinda 

through its Chief General Manager (Sh. Tarun Kumar Batra) to deposit an 

amount of Rs. 11,88,00,000/- (Eleven Crores Eighty-Eight Lakhs only) as 
jab Pollution Control Boartenvironmental compensation with the office of the Punjab Pollution Control 
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Board for degrading and damaging the environment. A copy of order no. 4LZ 
dated 9.10.2024 is enclosed as Annexure-D. 

11.That the action taken report on behalf of Punjab Pollution Control Board is 

hereby submitted in compliance to order dated 28.08.2024 for kind perusal and 

consideration of the Hon'ble Tribunal. 

Date: |1-|0-2024 

Place: 

-5 

Bathinda 

Submitted by 

(Ramandeep Singh Sidhu) 
Environmental Engineer 

Punjab Pollution Control Board 
Regional Office, Bathinda 
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PUHJAS 

No. 3% 
To 

PUNJAB POLLUTION CONTROL BOARD 

Zonal Office, Street No. 12, Power House Road, Bathinda 

Subject: -

Reqistered 

M/s Natlonal Fertilizers Ltd., 
Sivian Road, Bathinda. 

Dated 

-Arneune-l 

LiFE 
LIfestyle for 
Envirónment 

Notice to lssue directions u/s 5 of Environment (Protection) Act, 1986 

for violation of the provislons of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. 

Whereas, the notlce to Issue dlrectlons u/s 5 of Environrnent (Protection) Act, 

1986 for violation of the provislons of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 was Issued to the Industry alongwith an opportUnicy o 

personal hearing before the Hon'ble Chalrman of the Board on 14.02.2024, wherein, amongst 

other decisions, it was decided that: 

1. In compliance to the orders of the Hon'ble NGT. the prosecution of the defauiting 

Oicers/ officials of NFL, Bathinda is approved to be filed the cOurt of law under the 

provisions of the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 framed under Environment (Protection) Act, 1986 for unjustified 

Continued storage of carbon slurry by the industry and also in action/delay on their part in 

disposal thereof which has caused environmental damage in the area. 

2. NFL, Bathinda is directed to give the names of the defaulting officers/officials responsible for 

unjustified continued storage of carbon slury by the industry and also in action/delay on 

their part in disposal thereof, to the Regional Office, Bathinda of the Board, within 07 days. 

3. The industry shall also ensure to dispose of its entire hazardous waste of category 18.2 at 

the earliest possible shortest time by exploring all means available in compliance to the 

Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and 

shall submit monthly report in the matter o the Regional Office, Bathinda of the Board. 

And whereas, it is pertinent to mention here with the case bearing 0.A, no. 

620/2022 titled as "Kaushik Kumar V/s State of Punjab & others" is pending before the Hon'ble 

National Green Tribunal, New Delhi and the matter is regarding storage & disposal of hazardous 

waste of category 18.2 (carbon slurry) in violation to the provisions of the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016. The matter was listed for 

hearing on 13.03.2024, wherein the arguments were heard and the order has been reserved. 

No next date has been listed on the website. 

And whereas, the compliance on behalf of the Industry w.r.t. decisions of the 

personal hearing dated 14.02.2024 is as under: 

Environmental Engineer 
Punjab Pollution Control Boara 
Regional Office, Bathinda. 

the defaulting officers/officdals responsible 1. The industry has failed to submit the details 

for unjustified continued storage of carbon slurry by the industry and also in action/delay on 

their part in disposal. 
2. As per the record provided by the industry, the induStry has lifted the hazardous waste of 

category 18.2 (carbon slurry) of schedule-I of HOWM Rules, 2016 @ 148,87 MT in lan 

2024. 357.35 MT in March 2024, 618.7 MT in April 2024, 793 MT in May 2024. 703. 87 MT in 
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lun 2024 and 484.6 MT in July 2024. At present 34973.73 MT Of carbon slurry is still lying in 
the dykes of the industry and the pace of lifting of the said hazardous waste is very slow. 

And whereas, the matter has been considered by the Competent Authority and 

decided to afford another opportunity of personal hearing u/s 5 of the Environment (Protection) 

Act, 1986 for violation of the provislons of HOWM Rules, 2016 before inltlating further action 
W.r.t. the directions already proposed vide Board's letter no, 3809 dated 22.12.2023 8 
816 dated 12.02.2024. 

AS SUCh, you are, hereby, given another opportunity to file objections, if any, on 
the proposed directions before the Hon'ble Chalrman, Puntab Pollution Control Board in 

his office at Vatavarn Bhawan, Nabha Road, Patlala on 02.09.2024 at 11:00 A.M., 

failing which, it will be presumed that the industry has nothing to say and further action 

including confirmation of proposed directions will be initiated by the Board without giving any 

further notice/ opportunity. 

Endst. No 3R)7 

civtU:H :ental Engine. 

Environrmental Engineer (ZB) 
For Chairman, PPCB 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Bathinda for information & necessary action. He is 

requested to intimate the industry regarding date, time & venue of the hearing well before the 

date of hearing. 

Dated h 

Punjab Pollution Control bvaw 
Regional Office, Bathinda. 

3 Envirónmental Engineer (ZB) 
For Chairman, PPCB 
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Ref: NFB/LAB/PPCD/2024 

To 

g: O164 2270220, 2760200 
h; 0164-227046) 

Environmental Engineer, 
Punjab Pollution Control Board, 
Zonal Office, Street No.12, 
Power House Road, 

Bathinda. 

Dear Sir, 

ANvIalnt Company 

AmneAuTe -B 

NATIONAL FERTILIZERS LIMITED 
(A Govt of Indha Undertaking) 

Dathinda Unlt: Siblan Road. (0atbinda. 151003 (PunjYb) 

Ph: 0164 22 70220, 27G0200 
lax: 0164-2270463 

ug nEB.* NOtice to issue directions u/s 5 of Fnvironment (Protection) Act, 1986 for violation 

Or the provisions of Hazardous and Other Wastes (Management and Iransoouivoy 
Movement) Rules, 2016- M/s National Fertilizers limited, Sibian Road, Bathinda 

bated:31.08.2024 

This is in reference to your Letter No. 3876, dated 22.08.2024 regarding directions contalneo 
therein. In this respect it is submitted that: 

Environmentál Engineer 
Punjab Pollution Control Board Regional Ofice. Bathinda 

1. NFL had issued Sale Order No, 393 dated 21.06.2022 to M/s Shubham Sales CO., RohtaK 
for lifting of carbon slurry. The party lifted 1342.89 MT of Carbon slurry in the year 

2022-23. M/s Shubham Sales co. could not lit the entire quantity owing to non 
deposition of the requisite amount as per the terms and conditions of Sale Order. 

Further, M/s Shubham Sales CO. requested for extension of payment schedule vide their 

letter dated 07.08.2023. in view of proposal received from M/s Shubham Sales, dated 
07.08.2023, and upori several discussions and deliberations, NFL, Bathinda issued the 

Amendment No.1, dated 07.10.2023, as well as the Amendment No.2, dated 04.11.2023, 
to the Sale Order No.393, for lifting of carbon slurry. Party commenced re-lifting of the 
carbon slurry on 20.11.2023 and total quantity of Carbon slurry lifted as on 30.08.2024 is 
4833.94 MT. 34766.06 MT Carbon slurry is lying in the ponds. Monthly report in this 
regard is being submitted to RO, PPCB, Bathinda. 

2. M/s Shubham Sales CO. confirmed to lift the entire quantity of carbon slurry by 
30.09.2024 Also, in terms of the order dated 13.03.2024 passed in the case bearing O.A. 
no. 620/2022 titled as Kaushal Kishore Vishwakarma Vs State Punjab & Others, an oral 
undertaking was given by the party to the Hon'ble NGT Committing to collect, lift. 

asdutz atu. T-11, t4-24, ATSI 201301 (3..). qHrT : 0120-2412383, herti : 0120-2412384 
Coroorate office : A-11, Sector -24, Noida - 201301 (UP), Tel: 0120-2412383, Fax : 0120. )412384 

Regd. Office : Scope Complex Core -lI, 7, Institutional Area, Lodhi Road, New Dellhl -110003 ,Tel:011-2436125) Fav: 011 CIN- L71899DL1974GO1007417 Website: htlp.//www.nationalfertilizers.com I @nationalfertilizers 

Scanned with CamScanner 
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ransport and utilize the entire uantity of Carh0n Slurry lving in NFL premises Dy 

30.09.2024. 

3. NFL has also made all efforts to support the Party to lift the entire material on or before 

30.09.2024, within the committed time, by allowing the party: 

(0) To lift the material on Sundays/ Holidays also 
(i) Giving extra lifting hours for lifting of material 

(")AlOwing the Party to segregate the material at carbon ponds by mechanical means 

(i.e. by using Trommel machine and a covered rotary screen etc.) 

4. Tne Party vide its letter dated 29.07.2024 has informed that besides some problems to 

store the lifted material and difficulty to match the cash flow, Ponds No. 1 & 2 Will De 

handed over by 30.09.2024 after lifting the material. Further, they have requested for an 

extension of 12 months from 30.09.2024 to 30.09,2025 to lift the material from Pond 

No 6A (Copy of letter attached). With reference to Partv's commitment and reaffirmation 

to lift the entire quantity of carbon Slurry by 30.09.2024, NFL had not acceded to the 

request of the party. Since the commitment/undertaking has been given by the party to 

Hon'ble NGT, the proper authority to grant extension would be Hon'ble NGT (Copy 

enclosed). 

5. To comply with the directions of the Hon 'ble Chairman of the Board on 27.12.2023 in 

personal hearing for Bathinda Unit u/s 5 of Environment (protection) Act, 1986 for 

violation of the provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) rules, 2016 to conduct study of environmental damage (if 

any) from a Technical Institute/Charted Institute approved by the Board, Environment 

Assessment Study has been conducted by Maharaja Ranjit Singh Punjab Technical 

University (MRSPTU), Bathinda, the only institute approved by Punjab Pollution Control 

Board The Enviconment Assessment team of MRSPTU Collected Ground water samples 

from NEL Plant and its vicinity and Carbon slurry samples from different locations of 

3 Nos. Carbon Slurry Ponds. 

The groundwater quality assessment was conducted by MRSPTU to evaluate the current 

proundwater condition in the NFL and the viCinity area, tocusing on its suitability for 

drinking and other uses, based on the comprehensive analysis of various water auality 

parameters, including pH, dissolved Oxygen, turbidity, Nitrate and presence of any 

harmful contaminants, heavy metals like Copper, Chromium, Cadmium, Zinc, Iron and 
Nickel. As per the findings of Environment ASSessment Report, groundwater in the area is 

cafe fer consumption and poses no health risks at all. Furthermore, the water quality 
narameters align well with national and international standards for drinking water 
uality, reflecting effective natural ltration and minimal anthropogenic impact. 

Environmental Engineer 
Punjab Pollution Control Board 
Regional Office, Bathinda 
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Tne samples of carbon slurrv collected from the Carbon slurry ponds were asSayeu Heavy Metals and other Compounds by MRSPTU. Toxicity Characteristic Leaching PrOcedure (TCLP) test was also conducted to determine the leachability potentidl o metals present in the Carbon Slurry into the Ground water. As per the report Or Caibo Siurry samples, it is observed that all the parameters are within the prescribed limits. 
Tie chvronment Assessment Study conducted by MRSPTU explicitly indicates that there 
IS no damage to the environment by storing the Carbon Slurry in Ponds by NFL. Tne 
detailed report submitted by MRSPTU is attached herewith. 

b. Position regarding the generation of Carbon slurry, declaration of Carban Slurry as 
nazardous waste, NFL's commitment for its safe disposal and all measures / steps taken 
Tor its safe storage and disposal had already beern explained in our earlier letter 

NFLB/LAB/PPCB/2024 dtd 13.02.2024 (copy attached) and also during personal hearing 
held on 14.02.2024. Same are not reiterated for the sake of brevity. It is further 

submitted that the entire process leading to the safe disposal of the Carbon Slurry since 
2013 comprises the working of various departments of the organisation in a specified 
hierarchy and no individual officer can be held liable for any of the cor1traventions of the 
prov1sions of Environmental Act 1986. All the efforts have been diligently made by all the 
officers of NFL in good faith for the safe disposal of Carban Slurry from its premises. 

7. In view of the above explained facts and circumstances, NFL stands committed for safe 

disposal of the Carbon Slurry and all the measures have been taken for its safe storage at 
the premises. Further, it can fairly be established that all the efforts done since 2013. 
which have been taken by the officials of the NFL Conscientiously are in good faith and 
thus do not attract any legal action against any officer of NFL, whatsoever, in terms of the 
nrovisions of the Act and no individual officers should be held liable for any of the 

contraventions of the provisions of the EP Act 1986. 

We assure you that NFL 0s committed to comply with all statutory provisions of Haoede 

and other Waste (Management & Transboundary Movement) Rules, 2016 

Your good self is therefore requested i that notice under reference may be withdrawn. 

Yours Truly, 

For National Fertilizers Limited, Bathinda 

a a<o9 29. 

Environmental Engineer 
Punjab Pollution Control Board 
Regional Ofice, Bathinda. 
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No. 

To 

Subject: 

PUNJAB POLLUTION CONTROL BOARDiFE 
Zonal Office, Street No. 12, Power Housc Road, Bathinda 

M/s National Fertilizers Ltd., 
Sivian Road, Bathinda. 

Registered 

The following were present: 
From Board's side: 

Er. G.S. Majithia, Member Secretary 
Er. Rajeev Goyal, CEE (B) 

Proceedings of the personal hearing given to M/s National Fertilizers 
Ltd., Sivian Road, Bathinda u/s 5 of Envlronment (Protection) Act, 
1986 for violation of the provisions of Hazardous and Other Wastes 
(Management and Transboundary Moyement) Rules, 2016 by the 
Chairman on 05.09.2024. 

Er. Rakesh Kumar, SEE, ZO, Bathinda 

Er. Ruby Sidhu, EE, ZO, Bathinda. 
From industry side: 
Snt. Sandhya Batra, DGM (TS) 
Sh. Harmesh Lal Thani (Sr. Manager) 

Annexure- C 

Dated 

LJfestyle for 
Enyironment 

It was brought out that the industry was aranted authorization under the 

provisions of the HOWM Rules, 2016 on 03.10.2023 (valid upto 31,03.2024) for generation, 

collection, storage & disposal of hazardous waste including category 18.2 @ 39600 TPA, subject 

to one of the specific condition that the industry shall ensure lifting of at-least 6400 MT of 

hazardous waste of cat. 18.2 i.e. carbon slurry by 31.03.2023 and shall completely lift the 

stored hazardous waste of cat. 18.2 i.e. carbon slurry @ 38257.11 MT by 30.09.2026. 

the authorization granted to it under the HOWM Rules, 2016. 

The site of the industry was visited by the officer of the Board on 25.10.2023 

and it was observed that huge quantity approx. 53100 MT of hazardous waste i.e, carbon slury 

(category 18.2 of schedule-I of HOWM Rules, 2016) was found stored in its premises and it has 

failed to qet it lifted to an authorized recycler till date in violation to the Hazardous and Other 

Wastes (Management and TransbOundary Movement) Rules, 2016. 

The industry failed to ensure the complíance of the special condition imposed in 

The industry was issued show cause notice for revocation of authorization 

granted to it under the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016 alongwith an opportunity of personal hearing before the Chairman of 

the Board on 20.11.2023, which was attended by the DGM of the industry who stated that n) 

Carbon slurry has been generated by the industry since 2013 and sale order for lifting of Carbon 

slurry (category 18.2) of 39600 MT has been issued to M/s Shubham Sales (authorized recycler) 

on 08.11,2023 and lifting of the said hazardous waste shall begin shortly. 

It is pertinent to mention here that the case bearing O¢ no. 620/2022 titled as 

"KYushik Kumar v/s State of Punjab & others" is pending before the Hon'ble National Green 

Tribunal, New Delhi., The matter was listed for hearing on 08.01.2024 & the Hon'ble Tribunal in 

its order has directed the PPCB to initiate appropriate proceedings for imposition of 

Environmental Engineer 
Punjab Polution Controi Board 
Regional ffice, Bathinda. 
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environmental compensation & prosecution of the defaulting ofTiei oyon 
e law Tror unjustified continued storane of carbon slurry by the indUstry and also. in 

action/delay on their part in disposal thereof. 
Notice to issue directions uls 5 of Environment (Protection) Act, 1986 for 

VIOlation of the provisions of Hazardous and Other Wastes (Management and iransooynaary 
iovement) Rules, 2016 was issued to the industry alonawith an opportunity of personal hearing 

berore the Hon'ble Chairman of the Board on 14.02.2024. wherein, amongst other decisions, It 

was decided that: 

* cOlnpilance to the orders of the Hon'ble NGT, the prosecution of the defaulting 

Olllcers/oTicials of NFL, Bathinda is approved to be filed the court of law under the 

provisions of the Hazardous and Other Wastes (Management and Transboundary 

MOvement) Rules, 2016 framed under Environment (Protection) Act, 1986 for unjustified 
concinded storage of carbon slurry by the industry and also in action/delay on their part in 

disposal thereof which has caused environmental damage in the area. 
L. NFL, Bathinda is directed to give the names of the defaulting officers/officials responsible ror 

unjustified continued storage of carbon slurrv by the industry and also in action/delay on 

their part in disposal thereof, to the Regional Office, Bathinda of the Board, within 07 days. 

J. Ine industry shall also ensure to dispose of its entire hazardous waste of category lö,2 at 

the earliest possible shortest time by exploring all means available in compliance to the 

HazardouS and Other Wastes (Management and Transboundary Movement) Rules, 2016 and 

shall submit monthly report in the matter to the Regjonal Office, Bathinda of the Board 

4. Environmental Engineer, Regional Ofce, Bathinda shall calculate the amount of 
Environmental Conmpensation to be imposed upon the industry in accordance with the law 

for unjustified continued storage of carbon slurry by the industry and also inaction/delay on 

their part in disposal thereof, within 07 days and shall send the same for verification to the 

Committee constituted by the Board for Imposition of Environmental Compensation. 

Subsequently, the Board shall issue orders for Imposition of Environmental Compensation to 

the industry for causing environmental damage. 
The matter in the case bearing 0.A. no. 620/2022 was listed for hearing before 

tae Hon'ble National Green Tribunal, New Delhi on 13.03.2024, wherein the arguments were 
heard and the order has been reserved. No next date has been listed on the website. 

The compliance reported by the Regional Office w.r.t. decisions of the personal 

hearing dated 14.02.2024 is as under: 

1. The industry has failed to submit the details of the defaulting officers/officials responsible 

for unjustified continued storage of carbon slurry by the industry and also in action/delay on 

their part in disposal. 
2. As per the record provided by the industry, the industry has lifted the hazardous waste of 

category 18.2 (carbon slury) of schedule-I of HoWM Rules, 2016 @ 148.87 MT 0n Jan 
2024, 357.35 MT in March 2024, 618.7 MT in April 2024, 793 MT In May 2024, 703,87 MT in 

Jun 2024 and 484.6 MT In July 2024, At present 34973.73 MT of carbon slurry is still lying in 

the dykes of the industry and the pace of lifting of the sald hazardous waste is very slow. 

3. The Reaional Office, Bathinda calculated the amount of Environmental Compensation as Rs. 

11.88 crore and it has been opinioned by the Senior Law Orticer of the Board that the Board 

Environmental Engineer 
Punjab Pollution Control Board 
Regional Ofce, Bathinda. 
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may keep the decision pending for the time being in view of the facts that the Hon'ble NGT has reseved the order dated 13,03.2024 in O.A. no. 620 of 2022 and the Board may take further action after the order of the Honble NGT is made available. The opinion of the Senior Law Officer of the Board was concurred by the Hon'ble Chairman of the Board. 
The Competent Authority of the Board has decided to afford another opportunity of personal hearing u/s 5 of the Environment (Protectlon) Act, 1986 to the industry for violation 

Or the prOVisions of HOWM Rules, 2016 before initlating further action, 

of Environment (Protection) Act, 1986 for violatlon of the provislons of Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 before the Chairman of the 
Board on 05.09.2024. 

Ihe hearing was attended by the officlals of the Industry who subrmltted 

written reply to the notice issued to it. which has been talken on record. They further Stated 
that: 

Aloner opportunity of personal hearing has been afforded to the Industry u/s 5 

1. NFL had issued Sale Order No. 393 dated 21.06.2022 to M/s Shubham Sales CO., Rohtak for 

iting of carbon slurry, The party lifted 1342.89 MT of Carbon slurry in the year 2022-23. 

/S Shubham Sales CO. could not list the entire guantity owing to non-deposition of the 

Tequisite amount as per the terms and conditions of Sale Order. Further, M/s Shubham 

Sales CO. requested for extension of pavment schedule vide their letter dated 07.08.2023. 

In view of proposal received from M/s Shubham Sales, dated 07.08.2023, and upon several 

discussions and deliberations. NFL. Bathinda issued the Amendment No.l, dated 

0/.10.2023, as well as the Amendment No.2, dated 04.11.2023 to the Sale Order No.393, 

for lifting of carbon slurry. Party commenced re-lifting of the carbon slurry on 20.11.2023 

and total quantity of Carbon slurry lifted as on 30,08.2024 is 4833.94 MT. 34766.06 MT 

Carbon slury is lying in the ponds. Monthly report in this regard is being submitted to RO. 

PPCB. Bathinda. 

2. M/s Shubham Sales CO. confirmed to lift the entire quantity of carbon slurry by 30.09.2024 

Also, in terms of the order dated 13.03.2024 passed in the case bearing O.A, no. 620/2022 

titled as Kaushal Kishore Vishwakarma Vs State Puniab & Others, an oral undertaking was 

given by the party to the Hon'ble NGT committing to collect lift transport and utilize the 

entire quantity of Carbon Slurry lying in NFL premises by 30.09.2024. 

3. NFL has also made all efforts to support the Party to lift the entire material on or before 

30.09.2024, within the committed time, by allowing the party: 

() 

() 

(ii) 

To lift the material on Sundays/ Holidays also 

Giving extra lifting hours for lifting of material 

Allowing the Party to segregate the material at carbon ponds by mechanical means 

(i.e. by using Trommel machine and a cOvered rotary screen etc.) 

4. The Party vide its letter dated 29.07.2024 has informed that besldes some problems to store 

the lifted material and difficulty to match the cash flow, Ponds No. 1 & 2 will be handed 

over by 30.09.2024 after lifting the material. Further, they have requested for an extenslon 

of 12 months from 30.09.2024 to 30.09.2025 to lift the material from Pond No 6 A. With 

reference to Party's commitment and reaffirmation to lift the entire quantity of carbon Slurry 

by 30.09.2024, NFL had not acceded to the request of the party. Since the 
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ironmental Engineer 

commitment/undertaking has been given by the party to Hon'ble NGT, the proper authority 

gional Office, Bathinda 

to grant extension would be Hon'ble NGT. 
5. To comply with the directions of the Honble Chairman of the Board on 2/.120 

Plsolid nearing for Bathinda Unit u/s 5 of Fnvironment (protection) Act, 1986 tor Violaton 

ie provisions of Hazardous and Other Wastes (Management and Transbounddry 

MOvement) rules, 2016 to conduct study of envronmental damage (if any) from a Tecnnical 
Institute/Charted Institute approved by the Board. Environment Assessment Study has been 
Conducted by Maharaja Ranjit Singh Puniab Technilcal University (MRSPTU), Bathinda, the 
only institute approved by Punjab Polluton Control Board, The Environment Assessment 
team of MRSPTU collected Ground water samples from NEL Plant and its vicinity and Carbon 

Surry samples from different locations of 3 Nos, Carbon Slurry Ponds. The Environment 

ASsessment Study conducted by MRSPTU explicitly indicates that there is no damage to the 
environment by storing the Carbon Slurry in Ponds by NFL. The detailed report submitted Dy 
MRSPTU is attached herewith. 

D. POSiton regarding the generation of Carbon slury, declaration of Carban Slurry as 
nazardous waste, NFL's commitment for its safe disposal and all measures / steps taken for 
S Sare Storage and disp0sal had already been explained in Our earlier letter 

NFLB/LAB/PPCB/2024 dtd. 13.02.2024 and also during personal hearing held on 14.02.2024. 

Same are not reiterated for the sake of brevity. It is further submitted that the entire 
process leading to the safe disposal of the Carbon Slury since 2013 comprises the working 
of various departments of the organization in a specified hierarchy and no individual officer 
can be held liable for any of the contraventions of the provisions of Environmental Act 1986. 

All the efforts have been diligently made by all the officers of NFL in good faith for the safe 
disposal of Carbon Slurry from its premises. 

7. In view of the above explained facts and circumstances, NFL stands committed for safe 
disposal of the Carbon Siurry and all the measures have been taken for its safe storage at 
the premises. Further, it can fairly be established that all the efforts done since 2013, which 
have been taken by the officials of the NFL conscientiously are in good faith and thus do not 
attract any legal action against any officer of NFL, whatsoever, in terms of the provisions of 
the Act and no individual officers should be held liable for any of the contraventions of the 
provisions of the EP Act 1986. 

The matter was deliberated during the hearing that the Hon'ble NGT vide 

its order dated 08.01.2024 has directed the PPCB to initiate appropriate proceedings for 
imposition of environmental compensation & prosecution of the defauting officers/officials 
in accordance with the law for unjustified continued storage of carbon slurry by the industry 
and also in action/delay on their part in disposal thereof. Subsequently, in the hearing dated 
14.02.2024, the industry was directed to give the names of the defaulting officers/officials 
responsible for unjustified continued storage of carbon slurry by the industry and also in 
action/delay on their part in disposal thereof, to the Regional Office, Bathinda of the Board, 

within 07 days, which the industry has failed to submit till date. Also, the pace regarding 
ab Polution Control Boardifting of hazardous waste of category 18.2 of schedule-I of HOWM Rules, 2016 is very slow 

as only 4833.94 MT of the said hazardous waste has been got ifted by 30.08.2024. The 
industry has failed to comply with the decisions of the personal hearing dated 14.02.2024. 
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After hearing the officials chairman of the Board decided that: 
the industry and the officers of the Board, the 

1, Environmental Engineer, Regional Office, Bathinda shall process the matter regarding calculation carried out for imposition of Environmental Compensation upon the industry in accordance with the law for unjustified continued storage of carbon slurry by the industry and also inaction/delay on their part in disposal thereof, within 07 days and shall send the 
Same Tor verification to the Committee constituted by the Board in the mater. SUbsequently, the Board shall issue orders for Imposition of Environmental Compensationto the industry for causing environmental damage. 

2. The industry shall also ensure to dispose its entire hazardous waste of category 18.2 at 

ne earliest possible shortest time by exploring all means available in compliance to the 

hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and 
Shall submit monthly report in the matter to the Regjonal Office, Bathinda of the Board 

3. NFL, Bathinda is directed to give the names of the defaulting officers/officils responsibie tor 
unjustified continued storage of carbon slurry by the industry and also in action/delay on 

their part in disposal thereof, to the Reaional Office, Bathinda of the Board, within 03 days. 

YOu are requested to ensure the compliance of theabove decisions of the 

personal hearing. 

Endst. No. 

Environmental Engineer (ZB) 
For Chairman, PPCB 

Environmental Engineer 
Punjab Pollution Control Board 
Regional Office, Bathinda 

Dated 

A copy of the abOve is forvwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, Bathinda for information and requested to ensure the 

compliance of decision of hearing within stipulated period. 

Environmental Engineer (ZB) 
For Chairman, PPCB 
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PUNJAD 

No. 

PUNJAB POLLUTION CONTROL BOARD 

Order 

Avnnex ure D 

Datod. 

Subject: lmposltlon of Envlronmontal Componsatlon (Ec) for violatlon of the 
provislons of Hznrdous ond othor Wastes (Management and 
Transboundary Movomont) Rulos, 2016 upon M/s Natlonal Fertilizers 
Limited, Bathlnda 

In order to protect and improve the environrnent and for prevention of 

hazards to human bcings, other living creatures, plants and property and maintaining or 

resorting the wholesomeness of water and to preserve the quality of air, the Parliament 
of India had enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air 

(Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 

and certain rules under the provisions of the Environment (Protection) Act, 1986 and all 

these Laws are collectively and severally being referred to as the Environmental Laws. 

The Punjab Pollution Control Board being the statutory regulatory authority is 

implementing the provisions of the above-mentioned statutesin the State of Punjab. 

2) The Punjeb Pollution Control Board being the statutory regulatory 

authority is continuously pursing M/s National Fertilizers Ltd, Sivian Road, Bathinda who 

is engaged in the manufacturing of Urea and pesticides to comply with the provisions of 

various Environmental Laws and in this regard the officers of the Board are visiting and 

inspecting the project site from time to time in order to ensure the compliance of Law. 

-1 

3) That Mr, Kaushal Kishore Vishwakarma, a labourer ,working with M/s 

National Fertilizers Ltd, Sivjan Road, Bathinda has petitioned the Hon'ble National Green 

Tribunal complaining about violation of environmental norms by M/s National Fertilizers 

Ltd, Bathinda In handling of carbon and hazardous waste. The appllcant prayed for taking 

approprlate steps for saving the lives of the laborers and protectlon and Improvement of 

the environrnent. The letter pctitlon was treated as Orlglnal Application No. 620 of 2022 

Envisonmental Engineer 
Punjab Polution Control Board 
Regional Office, Bathinda. V3EGT SeG, SST T3, I-47001 

Vatavaran Bhawan, Nabha Road, Paliala -147001 

Phone: Chaiman. : 0175-2215793, Member Secretary:0175-2215802 (0) 

Website : www.ppcb.gov.in | E-Mail : chairmanppcb@yahoo.in msppcb@gmail.com 
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PUNJAB 

by the Hon'ble National Green Tribunal titled as Kaushal K0shore Vishwakarma v/s State 
of Punjab and others. 

4) 

PUNJAB POLLUTION CONTROL BOARD 

The case involves the issue of storage and disposal of hazardous waste in 
Violation of the Hazardous and other Wastes (Management and Transboundary 

Movement) Rules, 2016. 

5) The brief facts of the case which came to the fore after submission of the 

reply by NFL, Bathinda before the Hon'ble National Green Tribunal in OA No. 620 of 2022 
are that NFL, Bathinda started the commercial productlon in the year 1979. The industry 
Used Fuel Oil ("FO")/ Low Sulphur Heavy Stock "LSHS") as feedstock for the production 

of Urea from 1979 till November. 2012. The Plant was based on the partial oxidation of 

Fuel Oil by the Shell Gasification process with the help of oxygen and steam at 55 kg/cm2 

at a temperature of 1350 degrees Celsius. During the partial oxidation of Fuel Oil, which 

was an energy-intensive process, carbon was generated due to inevitable thermal 

cracking. The carbon so generated was removed from the raw gas by water and collected 

in a carbon separator called "Carbon Slurry", a mixture of carbon and water. As per the 

design, about 80% of the generated carbon was recycled back to the process in the form 

of carbon oil as feed through the carbon recovery unit, while the balance quantity was 

sent as Carbon Slurry to the separate designated brick-lined Carbon Slurry Ponds. In an 

endeavour to keep in pace with clean technology and with a commitment to sustainable 

development, the Plant were restructured in November, 2012. The feedstock was 

replaced from LSHS to Natural Gas, which not only reduced the specific energy per metric 

ton of urea, but also lowered the carbon footprint. The change of feedstock from Fuel oil 

to Natural Gas also annulled the generation of carbon slurry as a by-product. As a result. 

there was no generation of carbon slurry at the Plant since 2012. It is stated that leftover 

carbon slurry amounting to approximately 53100 metrlc ton was stored in NFL, Bhatinda 

in the designated carbon slurry ponds. It was stated In the reply that the carbon slurrv 

has been stored after following all the rules, regulations, guidelines and taking all 

necessarY precautions. 

-2 
Environhental Engineer 
Punjab Polution Control Board 
Regionai Ofice, Bathinda. 
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The reply fled by M/s Natlonal Fertillzers Ltd, Bathinda before the Hon'ble 

National Green Tribunal has revealed that huge quantity of carbon slurry, which was 

earlier considered to be a by-product of manufacturlng of Fertilizer by NFL but now falls 

within the definitlon of hazardous waste under the sald Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 Is stored by NFL, Bathinda. 

6) That it is relevant to mentlon here that in exercise of the powers conferred 

under the Environment (Protection) Act, 1986, the Ministry of Environment, Forest and 

Climate Change, Government of India has. notified the Hazardous Waste (Management 

and Transboundary Movement) Rules, 2016 vide notification no. GSR no. 395 (E) dated 

04.04.2016. Under the said rules, the carbon residue in production of nitrogenous and 

complex fertilizers has been categorized as "Hazardous Waste" under Category 18.2 of 

Schedule - I. 

PUNJAB POLLUTION CONTROL BOARD 

7) The Hon'ble National Green Tribunal has noticed in its order dated 

08.01.2024 that despite unjustified continued storage of carbon slurry by NFL, Bathinda 

and also inaction/delay on their part in disposal thereof in accordance with mandatory 

statutory provisions, no action has been taken by the State Pollution Control Board for 

imposition of environmental compensation and also prosecution of the defaulting 

officers/officials. The Hon'ble National Green Tribunal has further directed the Punjab 

Pollution Control Board vide order dated 28.08.2024 to take further action for imposition 

of Environmental Compensation on NFL, Bathinda for past violations and recovery 

thereof in accordance with Law. 

8) That it is relevant to brought on record that M/s National Fertilizers Ltd, 

Sivian Road, Bathinda was granted authorlzatlon by the Punjab Pollution Control Board 

under the provislons of the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 on 03,10.2023 (valid upto 31.03.2024) for 

generatlon, collection, storage and disposal of hazardous waste including category 18.2 

39600 TPA, subject to one of the speciflc condition that the industry shall ensure lifting 

of at-least 6400 MT of hazardous waste of cat. 18.2 1.e. carbon slurry by 31.03.2023 and 

-3 
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Environmenta Liyiieer 
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shall completely lift the stored hazardous waste of cat. 18,2 I.c. carbon slurry @ 38257.11 MT by 30.09,2026. 

9 

PUNJAB POLLUTION CONTROL BOARD 

That consldering the facts and clrcumstances of the case as well as the directions issued by the Hon'ble NatBonal Green Tribunal the Board has initiated the 
process for imposition of Environmental Compensatlon apalnst NFL, Bathinda after the 
order dated 08.01.2024 was passed by the Hon'ble National Green Tribunal. Opportunity of hearing was given to NFL, Bathinda on 14.02.2024 for violatlon of the Hazardous and 
Other Wastes (Management and Transboundary Movement) Rules, 2016 witn tne 
ISSuance of notice vide letter no. 816 dated 12.02.2024. In continuation of the earller 

action, notice to issue directions u/s S of the Environment (Protection) Act, 193b Tor 

VIolation of the provisions of Hazardous and Other Wastes (Management ano 

Iransboundary Movement) Rules, 2016 was issued to NFL, Bathinda by the Board vide 
letter no. 3876 dated 22.08.2024 with an opportunity of hearing before the Chairman of 

the Board on 02.09.2024. The hearing was postponed to 05.09.2024. 

10) That hearing before the undersigned Chairman of the Board was attended 
on 05.09.2024 by the Smt. Sandhya Batra, DGM (TS) and Sh. Harmesh Lal Thandi (Senior 
Manager) on behalf of NFL, Bathinda. The officials of the industry submitted written reply 
to the notice issued by the Board and the reply was taken on record. The officials 

reiterated the same facts as mentioned in the written reply. After hearing the officials of 

the NFL, Bathinda, considering the background of the case as well as orders passed by 

the Hon'ble National Green Tribunal, it was decided by the undersigned Chairman that: 

a) Environmental Engineer, Regional Offlce, Bathinda shall process the matter 

regarding calculation carrled out for imposition of Environmental Compensation 
upon the industry In accordance with the law for unjustlfled continued storage of 

carbon slurry by the Industry and also Inaction/delay on their part in disposal 

thereof, within 07 days and shall send the same for verlfication to the Committee 

constituted by the Board In the matter. Subsequently, the Board shall issue orders 

for Impositlon of Environmental Compensation to the Industry for causing 

environmental damage. 

-4 
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11) 

b) The Industry shall also cnsuro to dlspose of Its ontlre hazardous waste of category 
18,2 at the earllest posslble shortast tlmg by oxplorlng all means avallable in 

compllance to the Hazardous and other Wastes (Managenent and 

Transboundary Movement) Rules, 2016 and shall submit monthly report in the 

matter to the Reglonal Offico, Dathlnda of the Board. 

c) NFL, Bathinda Is directed to glve the names of the defaulting officers/officials 

responsible for unjustlfled continued storage of carbon slurry by the industry and 

also in action/delay on thelr part In disposal thereof, to the Regional Office, 

Bathinda of the Board, within 03 days. 

The proceedings of hearing held on 05.09.2024 were conveyed to M/s 

National Fertilizers Ltd, Sivian Road, Bathinda as well as Environmental Engineer, 

Regional Office, Bathinda vide letter no, 4162-4163 dated 23.09.2024 by the Board for 

compliance. 

PUNJAB POLLUTION CONTAOL BOARD 

That it is relevant to mention here that the Hon'ble Supreme Court of India 

has considered the Principles of Precaution, Sustainable development and Polluter Pay's 

and decided to strictly implement the same. The decisions so taken by the Hon'ble 

Supreme Court of India are summarized herein below: 

a) 

b) 

The concept of precautionary principle was considered in M.C 

Mehta versus Union of India and others and vide judgment dated 

11,10.1996 and the Hon'ble Supreme Court of Indla held that the 

Precautionary Principle has been accepted as a part of the Law of 

the land. 

The concept of sustalnable development was considered in M.C 

Mehta versus Unlon of Indla and others (1997) 2 SCC 353 and it was 

declded by the Hon'ble Supreme Court of Indla that the 

development Is essentlal for the economy of the country but at the 

same tlme the environment and eco systems have to be protected. 

-5 
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12) 

PUHJAB POLLUTION CONTROL BOARD 

The Hon'ble Supreme Court of Indla has also considered the 

concept of Polluter Pay's Princlple ln Indlan Council for Enviro Legal 

Actlon and others v/s Unlon of lndla and others (1996) 3 SCC 212 

para 16, Vellore Citlzens Welfare Forum v/s Unlon of Irndia (1996) 5 

SCC 647 para 12-18 and held that Polluter Pay's Principle is 
accepted principle and part of environmental law of the country 

without even speclflc statute. 

It is further relevant to mentlon here that the Hon'ble National Green 

Tribunal has als0 0ssued directions in several cases to impose environmental 

compensation on non-complying units aid has been directing the Central Pollution 

Control Board, all the State Pollution Control Boards including the Punjab Pollution 

Control Board to implement Polluter Pay's Principle. 

In the matter of Original Application No. 804/2017 (Earlier O.A. No. 

36/2012) With M.A. No. 1302/2018 in Interlocutory Application No. 63 in W. P. (C) No. 

657/199; Rajiv Narayan & another Versus Union of India & others With the Research 

Foundation for Science, Technology and Natural Resource Policy Versus Union of India 

and others, the Hon'ble National Green Tribunal, Principal Bench, New Delhi directed the 

Central Pollution Control Board, vide orders dated 12.04.2019, to determine the scale of 

compensation to be recovered for violatlon of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016. The Central Pollution Control 

Board has accordingly prepared the methodology for calculating financial penalty and 
compensation for various violations of the provisions of the HOWM Rules, 2016, in cases 

of the facilities requiring authorization under the said Rules, 2016. 

13) On examination of the entlre facts of the case as has been recorded above, 

it is concluded by the Committee of officers (constltuted by the Board for determination 

of EC on defaulting unlts) that the activitles carrled out by M/s National Fertillzers 

Limited, Bathinda, have caused environmental degradation/ damage by Intentionally and 
deliberately violating the provisions of the Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. Thus M/s National Fertillizers Limited. 

-6 
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Bathinda has made Itsclf llable for anvlronmental compensatlon on the basis of the 

Principle of Precautlon, Sustalnable developmont and Poluter Pay's, vihich according to 

the methodology and scale cvolved by the Central Pollutlon Control Board and adopted 

by the Punjab Pollution Control Doard has begn calculated to be Rupees 11,88,00,000/ 

(Eleven Crores Eighty-Elght Lakhs only). 

14) 

PUNJAB POLLUTION CONTROL BOARD 

Therefore, M/s Natlonal Fertllzers LImltod, Bathinda through its Chief 

General Manager (Sh. Tarun Kumar Batra) Is hereby directed to deposit an arnount of RS. 

11,88,00,000/- (Eleven Crores Eighty-Eight Lakhs only) as environmental cornpensation 

with the office of the Punjab Pollution Control Board for degrading and damaging the 

environment as recorded above, within 15-days from the date of recelpt of this order, 

failing which necessary action will be initiated for recovery of the amount of 

environmental compensation by adopting coercive measures. 

15) Take notice that no further intimation or reminder will be issued or served 

by the Board in this regard after the lapse of stipulated period of 15-days. The 

Environmental Engineer, Punjab Pollution Controi Board, Regional Office, Bathinda is 

directed to ensure compliance of directions issued by the Board. 

-7 

Dr. (Prof.) Adarsh Pal Vig 

Environrnental Engineer 
Punjab Pollution Control Boara 
Regional Office, Bathinda. 

chai 
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